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_ the prowisions of this Act to any other area in the State with

"IHE KERALA BUILDINGS (LEASE ANI It
CONTROL) ACT, 1965

(No. 2 of 1963)

An st to regiclate the leasing of buildings and to control 1he
buildings n the State of Kerala.

[ Praeamble.—WHEREAS it 1S expedient to regulale the

buildingss and to control the rent of such buildings W
Kerala; ;

Be i% enacted as follows:—]

1. .Short title, extent, application and commencemend |
may be =alled the Kerala Buildings (Lease and Rent €
1965.
(27 Tt extends to the whole of the State of Kerala,

(47 It applies to the areas mentioned in the Sehul
Governmment may, by notification in the Gazette, apply st

such date: as may be specified in the notification, and
notificat#on, cancel or modify such notification o Wik
applicatison of all or any of the ‘provisions of this /At |
mentionexd in the schedule: v - 7 »

Peovided that no such notification shall be |
is suppor#ted by a resolution passed by the local authority ¢
if any, of the areas affected by the notification.

(479 Tt shall be deemed to have come into force on the
April, 19#65.

9. iDefinitions.—In this Act, unless the coumtext
requires.— : :
(13 ¢“building” means any building or hut or part ol &
or hut, et or to be let separately for residential or ni
purposes @nd includes.—

(e the garden, grounds, wells, tanks and stvaeiiies
appurtersant;te such building, hut, or part of such budlding o
let or to ¥se let along with such building or hut;

(5% any furniture supplied *[xxxxxx] by the landlord
such builsding or hut or part of a building or hut, but does His
a room ¥z a hotel or boarding house,

(1) “Hubstituted by Act 8 of 1968.
(¢) 4Dmitted by Act 7 of 1966.
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) any ﬁttings or machinery belonging to the landlord,
led in such building, or Part of such building anq ‘intended
L by the tenant for Or in connection with the purpose for
i building or part of such building is let of to be let];

affixed

“‘landlord”’ iS5 receiving or i
receive the rent ofa build.ing, whether on hjs o
[ of another or on behalf of himself and o¢h

emed to be 5 landlord
tin relation to the suhb-

prescribed” means prescribed by ryles mads: under thig

““Rent Control Coyrt’? means’ th_e court constituted under

1) the heir or heirs of-a deceased lenant, and.

1) a person continuing in possession after the term
Y in his favour. Byt does not include
in the Kerala Land
i person placed in occupation of 3 building by its tenant, ¢.
O Whom the collection "of rents or fecs in a public market,
L or slaughterhouyse or of rents for shops has been frameg out

by a Municipa Council, Municipal 'Corporation, Township
¢ or Panchayat;

nation of
a Kudikidappukaran

) “ unconscionable rent: > meang any rent which is more than
: t

Maximum of the fair rent that.could be fixed for a building
Glion 5, ; :

omstitution of Rent Coneroc Courts and appointment of Accommodatiyy
=(1) The Government may, by notification in the Gazette,
A person who is or ig qualified to be appointed

e —

Reforms Act, 1963 (Kergls Act 1 of

- that the

8

(S Accommodation Controller shaj
and  pewform his functions subject

Govermment' may issue,

4. Nown of vacancy.— (1) (@) Every landlord ‘may within fifieen
days befiore completion and shall, withj

tion or FR-Construction of 5 buildi
buildinr;g;; becomes ‘Vacant by hig ceasing 1o occupy it,, or by the terming..
tion of g, tenancy, or by release fr isiti i

€ers

the

exercise his
to such general directions g

Accommadation Controller :

Pravwided that this sub-section sha]] g
respect auf whijch' the landlord has obtained
any of t¥xe groyng specified
section ¢

; () Every notice given
particufmrs a5 may be prescribed,

Ot apply to a building in

an order for possession on
in sub-section_ (3)s clause () of sub-
and sub-sectiong (7) and (8) of section 1z :

under clayse

() shall “contajn sushe
o (2 W b a. building
Bpve thereof’imnd"doﬂes’:»,ndt re-occupy . jt.
~ then, ome the expiry i

ination, to give notice. thereof in

writing #wo - the - Accommodétion Controlier wit};in«ﬁﬁeen days of such

terminagiion:

Prcﬂvided'th‘at»the tenant may, hefypre the expiry of three months,
‘apply tow  the “Accommodation Controller tq Te-eecupy  the bui}dfizzg,
within @& periog of six months apq if' such permission 15 granted, thig,
sub-sectiion shall have effect as. if for of three months,
specifice therein, a period of six months wer stituted

Fillanation;—This sub-section shal] 1ot apply where the. buildiings

beexs sub-Jet by a tenant entitled to dg 0, after giving dye notice

Auccommodaion Controller undey sub-section (1) and in com..
“with the provisions of this section,

») If within fifreen days of the receipt b
©T O 4" notice under sub-section (H
zmodation Controller does not inti
building is required  for the
Governmment op of any [oca) authority or o any public nstitution o
for the “Mccupation of any officer of sych

y the Accomic tign
or sub-section (2), the
mate to the landlord ip, Writing

g .

T




or for the occupation of such class of non-officials as may be prescri. 1
having regard to' the importance of their service to society, the land-
lord shall be at liberty to let the building to any tenant or to occupy
it-himselfs: ... i i : .

(4) The landlord shall not let the building to a tenant or occupy
it himself, before the expiry of the period of fifteen days specified in
sub-section (3) unless in the meantime he has received intimation that
the building is not required for the purposes or for occupation by any
of the persons specified in that sub-section. ;

(5) If the building is required for the purposes of the State or
Central Government or a local authority or any public institution or
for the occupation of any officer of such Government or local authority,
or for occupation by any of the persons specified in sub-section (3),
the landlord shall c?,clivcr possession of the building to the Accommoda-
tion Controller and the Government, the local autherity or public
institution or officer or person shall be deemed to be the tenant of the
landlord, with retrogpective effect from the date on which the Accom-
modation Controller received notice under sub-section (1) or sub-
section (2), the terms of the tenancy being such as may be agreed upon
between the landlord and the tenant and in default of an agreement,
as may be determined under section 5:

Provided that the rent payable shall be the fair rent, if any fixed
for the building under the provisions',of this Act, and, if no fair rent
has been so fixed, such fair rent as maybe determincd in accordance
with the provisions of this Act: : o g ;

Provided further that a building used as a residential buildings,
shall not be used as a non-residential building or vice versa unless the
Accommodation Controller after hearing the landlord grants permission
under sub-section (1) of section 17:

Provided also that no structural alterations . shall be made in the
building, unless the consent of the landlord is also obtained therefor.

(6) (a) Where a landlord has two or more residential buildings
in the same city, town or village and they have not been let by him,
the landlord may chooss any one of such buildings for his own
occupation and shall give notice to the Accommodation Contraller
specitying the building so chosen by him and every other buii ling
not s chosen, ]

(b) When giving notice as aforesaid, the landlord s.ais also
specily therein—

(i) whether any building other than the one chosen by him

under clause (a) has been continuously in the ccupation

of any member of his family or of any ¢lependant of the
landlord; or -~

J

(&) whether he requiz g
f}

of any member o @Fl; ”ifh b&ilding for (he A

i i
¢) En_the case reforreny . |
Accomr(nix%ﬁ’on Coistiofl\;ffrrﬁ Ui thlawe (5 of elayg ()

of the building by any membemy S5 that (o o ||
the landlord is “bona fide o, oof ARy t(l:coi~|”|wmz
allow such snember or dépen L permitting lri)u:lllll::::;
and if the Accommodation e (i looccup}/ the iyl

make an awder refusing such pe, 'rﬂﬂ B0t 50 salfyf
i

(d) &n the case . referre—, ..

S ' Chitalause (1)
onamcdion Gonoller s o el
such occupaation, make an oc;' L8l o he land[‘"‘t'l('llnum
meraber te -aoccu’py‘ the buildingmm the landlov| ., N\’l”l’n‘nzh~
is not so sawisfied he shall make— ﬁc@it?:ﬁi?;gmm?d“”““ Corpulle

(¢) #ny landlord who ... ° ot Periniy
Accommodiation Controller ury mg?w by any order Pissad
fifieen days from the date of th eﬁﬂf flor cause (4, |
in writing  to the District CQWE;P‘D.{“}ChOTdCP Prefis
building 1¥x respect of which LS ol whose ju
hie shall pazs such orders on theew ﬂﬂpmmﬂzd ?}%yall?:}li '

v o b N : Y think fj
50 far a&étﬁ ‘ﬁz"fl‘;(atz}s,‘?c')cmc %W'eig'} Vbl under cl
his own oc&x:ipa;tion l?en ZieeI:xIIcc;J b the one d“’m (la) Ilh.l
: Tl Wi ungep st )
'-h-c. p{OVIS{@s Of Sub-sectlon\ (3m‘sohmﬂouccunder su_b'sﬁctiolr(‘lm "
buildings = ] Lo 7 Wk apply i PeRpeQl o

Providued that in respect i
whercof am wrder under (I:)lause (::D(fc)angrbp[ﬂdmg relerred tg
the Frowsmms of sub-section (3) 4 shd““!m(?for dlause (;)
by the langi?:ﬁnrd under sub-sectie a M? T;Otlcc hi] g
period of Eifteen days from the e after (i Jyng
order passesf by the Accomm . Y the g
been preferired to the District (o i

date of the wirder passed: o i ‘a;av;;tmforesaid‘ by the Jay,
(8) Ehe Accommodations, .
V;Ztid in dh_i«am gnder sub-st:ct?‘dtl ncmlﬂmﬁit_allot“
mentioned #m sub-section (3) acceagy ion. (¢
bed by the fﬂovernment.( ) St g Pl‘iozit'm

168 i
(7) (a% Any officer em

9. Any POV

may summarily dispossess— CrtdnytheGovcrnmcnt i thls el
. mélir?r?tlggé E?nam. O‘OIhWPfrsnnoccupinr
landlord B Uexiiog of th"!’v .
Ag who fails Wl TS €1
under sub-section (a) M psssion of
)
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: » i blic institution con-
| il ; local authority or public: :
- (&) any officer, P":f:gn}’, or failing to deliver possession Of)ccinilf
gn}llgilf?gt(;fggf tﬁe,termination of hisor its h;en_ce to occup
ui [ ,
such building, : ; . s
tak ssion. of the building including any portion there
nd take posse Yo
: sub-let
vhich' may have been su ™
| ovi . d that in cases where any landlord has been :eit{.;igep(e;) .
i if',m :}lx‘ieoczu?)ation of a building uml:::r C%)atlils: tg)ﬂsh?) % AR
. eek’s n i ausc.
i ‘than one w ) : :
‘ b-semo% g(ls)l;engoitv;rexs?)efore action is taken under this sub-section
ontrary snha. given _ ‘

; : . torthie offices
If free access to the building is not :a.ﬂ"ortj;.t;(z.1 tGOpt.I:fLO afclzr
) d under clause (a) he may, betwefen 6 a.mt.0 bbb o
. un'bl warning and facility to withdraw tY £ K
Qg reasona glic according to the customs of the cc&un ry, b
pmgllilguor bolt or break open any door or do any
cemyn il fgr effecting such dispossession. ;

. fficer, local
t or other person or-any o

1 (c) Aa’iiai?xcslz?tl;ﬁiofn?;ble to be summarily dlspos;esseq under
11 u 3 ok .

&:}%Emu pay to the Government

ildi der the provisions
1 i ble for the building under )
W5 fa;:l rii%tp‘f?c‘)}?the period of his or its _‘?C.‘EPP':(?OH .
;gs;esZion thereof as described in that clgqse? and .

A E ent 1n
i penses, if any, incurred by the (};lovernrir;1 b

SR exge  such summary dispossession, - as determ

:1?}3'1:; nv%};ich determination shall be final.
3

(8) Nothing contained in this section shall apply— ' g r
B o Buildi‘ng of which the rent does not, cg' e\év eleiceed
l haga) 1;tobalflzzil fixed, the fair rent would not, when fix ’
ent bas not be 5 Wi |
fteen rupees per mensem; . )

R building or buildings owned bZ an%d:‘i);gr?é?ci

L agy hether incorporated or not and bona Apiior
< m ond;)g oc‘(;?zllsa‘;\,i()n of its officers, servants or agents an .
lt;lg; ‘sxamc city, town or village. ‘ ,

g e ) The : : t shall,

ination of fai .—(1). The Rent Gc_mtfol Court 1
i ? t?eotc;;;:entor’ l(zér)i%‘-:‘ﬁrd of a building, fix the fair
ication o 1

v y i ﬁt. ?

e fai t shall take into consi iera-
] e fair rent the Cour ke ; B
g ﬁxm;g }:hor house tax fixed for the buxl’dmg 'as:erthof e
P ﬂ}ﬁ PI_'OP(;:'tY rﬁ erty tax register or. house tax :‘:gx
4 l(itmtgh l:litty er':thg)n whose area the building is situated.
nCal agtno ’

{6 Housing Boaru; rmmse s

D —

;i

Presvided that n the case of —
{(#) any residentia] building, or ;
(¢€) any non-residential building, tRCEpting a building to
which fittings have been affixed o in which machinery
have been installed ang suely fittin ;

183 or machinery have
been. excluded] from valuation for th

¢ theproperty tax op house tax by z local authority

] - =% property tax or houge tax
«- before the said period of two ye manthly rens on the basis of
- which the property tax o ‘hous w2l i

OF flouse tax prevailing mmediately hefore
the date of the application was fixed.] v aily

n.any otkaer local autiority, fixed after taking
nto-consiwderation - the prevailing” rates of remwt i the locality for
- similar acommodation | in-sim; 1

! m-similar circumsiances. during the twejve
months prazceding the letting, ‘

(4) In case the allotment

RET In of the Sudling & made by the:
i __Accomma&atwn Con.-troller,t._-he ma

Y> Provisiowsify fi the fair remt for

ntrol Coyrg B0y, o1t application by an
fair rent so fixeg -

oo 3% (5% he Rent Control Gourt shall intimate the Bir rent of the

- building fixed to the local . authority withig, wilhose risdiction the
building, iin TeSpect-of wiich the fair rent fas been fixed, ig.

ty on receipt of such intimation shal} make a record

fixed: in the register kept for-ghe Purgose and shalt make

for 1 & nexr:

s buildirsg and the Rent Co
aggrieved garty modify the

Or 1mspection in sy

lord’s expemse -

e ——

et S i bl
! Subs teituted by Act 7 of 1966,

1€ purpose of fixing

et el

{
!

-
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that the fair rent as incyeased under this sub-gection shall
his Act for a similar building in
alteration and

air rent payable under tht
y such additional 1mprovement 0
alteration

le until <uch addition, xmprovei‘nent or

provided
not exceed the {
the same locality with
ghall not be chargeab
has been (:omp\utcd \
Provided (urther that aiy dispute bhetween
"{enant in regard to any increase claimed under this s
decided by the Rent Contr ‘
9) Where, after the fair rent O
this Act, there is a decrease Of diminutio
amenities providcd, the tenant M i in the fair rent
as so fixed, and any dispute hetween the landlord the tenant in
regard to an Jaimed shall be decided by the Rent Control

y reduction s0 €
Court.
7. Increase of rent in certain 6asé
taxes and cases payab\e by the {andlord
hority has i A after fixation
the landlord from
Gve per_cent ©

local aut
ghall be recoverable by
o such increasc exceeding &t
d from the tenant.

Provided that 1
nal fair rent -shall be s0 recovere
the landlord and the tepant in
decided by the

and the

the llandlord
:on shall be

{hesection

£ a building has been fixed under
‘ dation OF

n in the

g{1) Where the amount of the
!, respect of any building t0
of the fair rent, such increase
the tenant: ; e

{ the

regard

origi :
(9) Any dispute between
{o any nciease claimed under sub-section 0 shall be
o) Court.
n extess of SaT sent or agreed

Rent Contr

8. Landlord not to claim 0
rent.—() Where the Rent Control

of a building—
(o) the landlor

y Teceive anything 1
d the fair rent

Court has determine

¢ stipulate for the

1ike swn in addi~
ovided 1o section

h fair rent -

4 shall not receive O
ayment of (@) any premiug or other
tion to such fair rent, Of (iv) save @3 pr
tion 7 anything in excess of sue

claim,

this Act, in' ‘ continuance or
renewal of the tenancy O the puiiding after such com-~
ded by the landlord to the

mencement, shall be refun
person by whom it was paid orat the option of s..ch persom,
ted by the jandlord

y W
shall be otherwise adjus

Provided that e the determinalion of the fair re
has been paid in exces of, the refund 0r adjustment shall be
limited to the amount paid in excess for @ period of three years imme-
diately pefore the institution of any proceed'ngs for such dctermi.nation.

under secsion 5—

ment of are:
= amount not exceeding one month’
s
rent, by way of advaie

eipt '
p n he I Crlb d f €
b in a { i ¥ o 1 t €s € orm fOI t}l amouiiit pald

nt, rent :

9

Z ~ v‘h.c[e kle 21T 1e t ll as Il()t beLﬂ (](, RN ”

@) notwithstandi
' ; mng anYthin c : . :
rent payab 8 'On_tamed i any contrt
falling qeble.tor ey B oK A e
ute (i) o clase (i) of the ool '
1€ provisg
Whﬁl‘e th(t ‘nul."

sub- :

i soerct];%vr‘l1 S((’2)’EOf section b shall be
. bl

the maximum ?f}:{nth ?}i been fixed by the local aul
Court as provided f at may be fixed by the Rer;t - il
the agreed rent ki or in S'Qb-secﬁon @) of 7t lonl
property tax or v}\xlo:;hiver}is less, and in cases ‘:;;nc'\,
or where 1 e tax has been fixed fo 1014
it has been fixed noton a fcé;tt,}:legn,}ldl
al basiy |

agreed rent;

&) th
(%) ;;3;2110:‘1;}1&“ not claim, receive or sti
to the r Ay aanybpremium etk sﬁﬁﬂ!at'c for |
i il Claus?: (y_a. le under clause (a) for a buq(}r} addiil
eden o) SR ilding Dl
other building b the agreed rent in the case ‘::‘E t’i

I]()\« lﬁ%ed tllat thc lan.d I I[lay 1 1ve 01 t ulate 1oy the p
10 d ece ) S lp 13. € f h
l L]

(&) save as O Rt R
provided in clau - S
rent se (b) any sum pai
fanixfgaﬁ%l:rurfder Clause (a) in the iy
S e 3 o 5 e
of an th $5 _n an the a g 180 18
tinuazlé)c' :;i-r rlé‘:llldmg in considerati%rnece)? :ﬁ: L
the commenccx;:;v al of th? tenancy of the b{;gglgz'lm’ oo
landlord to the p:rtsgi t};)ls A‘i’)" shall be rcfundler:lgl ;: ‘;‘h‘:
option of s _ y whom it was pai .
< dvpdvg uch person, shall be otherwisep;l':‘gus(;éd ]“;'.‘g.:
Pt ey ) \

a) Any sti R e

: pulatio i ol

section (2) whall be nuli :nldnvcooign avention of sub-section_(1) ‘
; 7 : ron_ (1) or NS

9. Rigght of
4 tenant payi :
who makes =@ payment ﬁ??cgcgﬁfltar t{"l dvance to receipt. —(1) év
i of rent or advanc‘c ) Every tenall
sha i be entitl
ed i
duly

signed
gned by thee landlord or his authorised agent

2) WWhere a lan :

‘S‘}?Y rent laveifully payabclléotrglfﬁfuses to accept or evades th : .
e tenant msay either ) um by a tenant in res the receipt of
after deduczing the iy the rent to the ia of any buildugy
:}Clrét which zmay subsequgg’lt(l);d;;ccomn&iSSiOn and contigze I:;Oney ordes

3aIne HIFmne : ome due in re remit Al
tenant his W’r"?!llinrg;l:stslltthe landlord signi ﬁefsl r%spzct of the building “V'
o accept the reat or ma‘; b‘;’frllt;:;n_noticc to (e
: ice n writing,
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10

i | om: late of receipt
. specify within ten days from the d Wik e
Y?Cglllre &tlieciaglj 11?1?3 toasg;rclifyinto which the rent may be deposited by
' € RO him,
?he tenant to the credit of the landlord.

e ; . 3
¢ i ified as aforesaid, shall be oy j
i h bank, if specified as e s O o0
g TEGIGER t‘h'att Sut((:)wn or \,/illagejn which the building is s;ithulzrtl i o
| S;tulzlued'lﬂ tgf;clhyl’)ank in.such city, town or village, w
if there is city s
eqi ot a . 5 £ f,
miles of the limits thereo : ‘ |
. iy 1 . me
wplanation.—It shall be open to the landlord to sptc}elcexfyéoggomafor@
to tirgq b;’ma written notice to the tenalnt a(%«,:l Ssglggi%cet (ﬁ) A hi}:n e g
i ba i t from the one alrea :
said, a bank different , » ‘
sub-section.

‘ o5 he tenant shall
{3 cified a bank as aforesaid, the te t
Lk {3) o t}tci;a?}?éoggn?g.r:d shall continue to cIep?;_Lt. 11(1111 Iit any ren
dcl’xpig;lint:; gﬁgsequently become: due in respect of the building.
w Lad 3 bt

: i Ly said,; the
{4 If the landlord does not specify a- bank Oa:e af?;:ier,- after
sdiniit 1l ‘remit the rent to the landlord' by _m‘{ ‘Zemit any rent
tenant._ih?thr oney order commission zva.nvd;:contmfueh Obuilding B the
.ded_uc?ﬂg.. ‘silfsxcqlicl;ltly bccorrJC-C1“C°iI.1"-If"svch”ﬁ"‘? ot iifefl"m)ticc to the
;Ztlgzhm.vm%};érﬁhﬁl thes 1;ilidlorc}l : 'sigmﬁf:s:-.y;S ?)}écxaf:ie;v; bank inwhith the
ey 0 accept the rent or specifie - provisions of
telmnzlslwﬁmiﬁgsossitted ‘inp' " accordance with the provision
rent : : ,
sub-section (2).

TR me s.—(1) Where the
ddr}:g. of-'R iﬁfét 12;:1?;?? é(:' Cﬁfx’:sgu:gz)}ills%dceggg%iﬁi ;f; ik%zz‘i{nlo :g t}ilg
R i : a i { . ~
:'?sm:ctt’ Q‘et}izagu?fcﬁgsglttf)z;ﬁ:: :Nilfk;vsui}g-ijzz e ia:;sn rr(x;.)?bz? (};ézs:‘:é‘}xlb:gt }‘lgr
thepservit_:e it noticerr:;'exz;l ?c glr:scribe'd,‘ and continuc}:1 t(;) d?llzlci):qt
glrtl'};v ?:i ’x}?il?:(}:l}ln?;‘;n;fbsquently beg?;rrl; :liix;lle 1%) ;‘fg;}‘):ctt }?cf ;a; euauthq:
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doubt is resmoved o
tent Courg. oy by a
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(4) (a8 iciRen: Control Court to whom a report
under sub-section (3) shall, if satisfied that a bong fide doubt or dispute
exists in thus matter, direct that pending removal of the doubt or sett]e.
ment of the: dispute ag aforesaid, the deposit be held by the authority
cencerned.

b) Ef the Rent Contro] C
with order
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ourt is not so satisfied,
Payment of the amount deposited to the Jand]

(5)  (a) Where the Rent Control Court passes
clause (a) oif sub-section (4), any amount or amouats
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accordance wwith the Provisions of this Act :

B Providesil that nothing contained
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ment or othesr

8 any.hing to the con.
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Providewd further that where the tanant denies the title of the
lord or clairms right of Permanent tenancy,
shall decide whether the denial or claim
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:%}r%i;ngtikﬁ noti'Ee”pwithin fifteen days of the reccipt of the notice o
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irecti f the landlord has ano ) .
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“{i) if the tenant after the commencement of this A
the conszmt of the lardlord, transfers his right under the &
lets the s=watire building or aay' portion thereof if the leuss
confer ez him any right to do so. 2[xxx]

- rovided that an application under this clause 4

made fax ‘the first time in respect of one and the same ten
the landi#esrd hassent a registered notice to the tenant il
contravezwation of the said condition of the lease and the tenant
to terminazate the transfer or ‘the sub-lease, as the case mny
thirty dages of the receipt of the notice or the refusal thereal

[ Explansssition.—Where on the partition of a joint family or of
: .. of co-tenants, or on the dissolution of a fir
. of the joint family or the co-tenants or the
a lease is vested in a member of the joint W
_ co-ténant or a partner, as the case may he
by. act of ‘parties or otherwise, -wo (1
tenant of his right under the lease shall
to have taken ' place within the meaning
L ulansestor] e \
7). if -the tenant uses the building in such a man
reduce its value or utility materially and permanent
‘i) 1f the tenant already has in his possession ol
subsequemsstly dcquires possession of or puts up a building, s
sufficient #or his requirements in the same city, town or villags,

destroy

{@waw) if the building is in such a condition that I
reconstrimesti

on-and if the landlord requires bona fide to recons
" he satisfies the Court that he has the plan and Il
any regmzired, and the ability to rebuild and if' the proposl
made as wa pretext for eviction : ‘
Prowitsled that the landlord who evicts a tenant and docu s
struct cammapletely the building within a time which may Le
extendedt by the Rent Control Court, shall on a petition helt
Court bex Tiable to a fine of rupees five hundred, if it is prov

he has wwiitfully neglected to reconstruct completely the bullding
such timus:=z g

(1) Fumserted by Act 7 of 1966
(2) @Hamitted by Act 7 of 1966
(%) Ewmserted by Act 2 of 1973
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